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9DER 

D.N. Chowhuryf 

The 6nly issue requiring &.j1.iCation in this Case 

is relating to the implementation of the order of the Hon' blé 

Supreme Court Conclusively passed on 30d 1990 itCivij Appe& 

Iä2054/1990 and on 14.5.93 pac3sed inontemptPetit.jon NOS. 130 

and 195 of 1991 in Civil Appeal NO,20540f 1990. 

2. 	It has be&i statad by the respondents in the written 

reply that the upgradati on prcnotion to the retired staff have 

already been extended in the scale of Rs.550..75O/.. and in respect 
up4radation promotion 

of the same2for the grade in the scale of Rs.700_900,/.. , the 

matter is under process and final orders are li.kely to be i ssuad. 

The afore said averment was made in the written statent by the 

riu Sr. DiVisional 	ri tsonel Officer, S.E. R8jly, thakradhaj 



2.- 

Id. counsel forth respondents states that the 

matter is almost complete but there will be some delay in 

finalising the cases of the retired employees. 

4. 	Since the order in this matter was passed by the 
upon 

Hon'ble Apex Court finally, it isitbibLt1' respondents 

to comply with the directions of the Hon'blè &reme Court. 

Accordingly, the respondents are directed to complete the 

exercise as per the decision of the cr'ble Supreme Court 

as early as possible preferably withifl 6 months from today, 

if 	is not done in the meantime. With these observations, 

the application stands disposed of. No order as to costs. 
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MEMBER(A) 	 VI CE... CHIR 
s.rn. 


